IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLIEATION NO,1393/95_

DATE__OF __ORDER__:__23~-02-1998,

Betwean :-

N.Adiseshiah

»ee Applicant
And

1. TheOirector Genesrasl,
Telecom(rep. Union of India},
New Delhi-110 001.

2, The Agst.Director, Telecaom,
(Departmental Examinations),
New Delhi-110 (O01. ‘ .

3. The Chief Ganeral Manager,
Telscommunications, AP,
Hyderabad-500 002,

4, The Telecom Oistrict Managar,
Tirupathi=517 501.

ees Respondents -

Counsel for the Applicent : Shri C.Suryanarayana

Counsel for the Respondents ¢t Shri N.R.Deveraj, Sr.CGSC

CORAM :

THE HON'BLE SHRI A.V.HARIDASAN : VICE-CHAIRMAN (ERNAKULAM BENCH) i

THE HON'BLE SHRI H,RAJENDRA PRASAD :  MEMBER (A)

(Order per Hon'ble Shri A.V.Haridasan, UC (Ernakulam Bench) ).
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This OA was filed for a direction to the resgpondents to
grant him permission toc apmear Pér papsr VI of JAD, part-l in thse
special examination scheduled to be held on 25-11=95 with consequen-
tial directions that in case tha applicant qualifies in Paper-V1
through the spscial examinafion, hemay be given the henefit of grace
marks in éapar-l and declared successful in JAD, Part-~l examination

besides granting any other appropriate relief,

2. Whenthe application came up for hearing today, the counsel
for the applicant states that th; relief sought by the applicant.
has been dranted by the respondents fhemselves. In the result,
the 0.A. is disposed of.as having became infructuous leaving the
parties to besr their ow wéasts.

(H.RAZE PRASAD) {A.V,HARIDASAN) '
Member (A) Vicé-Chairman (Ernakulam Be:;p)

Dictated in Open Court. ﬂyligﬁ::::;/,-
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O.A. 1393/95.

To :
1., The Director General, Telecom,
Union of India, New Delhi-l.

2. The Assistant Director, Telecom,
Departmental Examinations, New D=lhi-1.

3, The Chief General Manager, Telecommunications,
AP .HYdeI abad-Z . -

4. The Telecom District Manager, Tirupathi-S501,

5. One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.

6. One copy to Mr ,N,R.Devraj, Sr.0GSC. CAT.Hyd.

8. One copy to DR(A) CAT, Hyd.

8. One spare 60py.
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TYPLL BY ' CHECKED BY
COMsAKED oY APLKOVED BY

SIN WHE CENTRAL ADNINT STRATIVEZ TRIBUNAL ‘

HYLERABAD BENCH AT‘HYDERABAD ,
—
THL HON'BLE ME.JUSTICE AV Hatinaben
- VICE-CHATRMAN { Syua ko
AND T \

THE HON'BLE MR.H.KASENDRA PRASAD:M(2)

DATEDs 9% D--igoR

OREERATUDGMENT ¢ .

Mehia /K. A/T.ANO.

in
0.4.No, \36\3\0\3"_
}’.A,NO. @WQ‘E )

Adnitped and Interim direections
lssued, o
' \

-Allowed

DispoSed of with direction

e

Dismissed,
Cismilssed as withdrawn

Dismissed for Default.

Ordered/Rejected.

No oLder as to costs.
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